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M ATTERS UNDER RULE 377

(i ) Statement made by the Minister 
o f Home A ffa irs  on 13th July, 1977

SHRI YESH W ANTRAO  C H AVAN : 
(Sa tara ): Sir, I am raising a very 
important and serious point. I am 
very happy that both the Prim e Min
ister and the Home Minister are pre
sent here. Yesterday, in the course 
of the reply to the Demands o f the 
Home Ministry, the Home Minister 
has made a very, I would say, tenden
tious -and malicious statement, which 
has appeared in the press today. I 
have got the copy of the Times of 
India, which has got a two-column 
headline “Plan to K ill top Opposition 
Leaders during Emergency” . I  tried 
to go through the proceedings of the 
House, and this is what the Home 
Minister has stated:

f o r fw  f% for t o

'HKfatfli qft f e n  3RTT

s m  *T 9TJ feTT TOT «TT l”

( Interruptions) Please listen la . me 
now. We have given all the time to 
you. You are the ruling party. You 
should have some patience to listen.

When my colleague, Dr. Karan 
Singh, interrupted the Home Minister 
and said: *1 am astounded to hear 
this thing. I f  you have any informa
tion, please tell us.”—then the Home 
Minister said there was no such pro
posal but only ' ‘tiichar*’ I would like 
to ask in all seriousness, is this the 
way statements can be made without 
any evidence? Government have stated 
that they have appointed a Commis
sion to look into the excesses during 
emergency and that the Commission 
can go only on the basis of evidence. 
They have also stated that they want 
the Government to be run by the rule 
of law. Is this the way of running 
the government by rule of law. or is 
it merely a Government run by base
less rumours? This rumour has spread 
all over the country that there was a 
plan to k ill all the leaders of the 
opposition. I  would like to ask the

Home Minister i f  you have any in
formation, or if  you have any ev i
dence, certainly you provide it to the 
Commission, or substantiate it here, or 
you withdraw the allegation___ (In 
terruptions) .

You have appointed a Commission. 
I  do not ask for anybody s mercy. I  
can certainly say that whatever res
ponsibility we have, we are not run
ning away from that responsibility. 
Please do not forget that, though we 
may be in a minority here, we also 
represent the people here. We are not 
sitting here because of anybody’s 
mercy. We are also representing the 
people. And J must say that '  such 
statements are made only with a v iew  
to bring our party into disrepute. I  
would make an appeal to you. (In te r
ruptions).

SHRI JYO TIRM O Y BOSU (D ia
mond Harbour); On a point of order.

MR. D EPUTY-SPEAKER: Please
take your seat. He has been per
mitted by the Chair under rule 377 
to make a submission and he is mak
ing it. I f  the Home Minister has 
something to say, he w ill say it. L e t 
not the other Members unnecessarily 
get excited over this.

THE PRIM E MINISTER (SH R I 
MORARJI D ESA I): May I appeal to 
hon. Members on this side and on 
that side too that this is not the way 
to carry on the discussions here? When 
the Leader of the Opposition makes 
a statement, it should be heard pro
perly, and no one should maki! this 
kind of noise. Then the Home Min
ister w ill give a reply. I  would like 
to plead with my hon. friends not to 
get into a passion. Why did they not 
get into a passion on this side when 
this statement was made? Let us not 
get into a passion. We should hear 
quietly, and let the Home Minister 
say what he has to say.

SHRI YESHW ANTRAO C H AVAN :
I  would make an appeal, j  am not
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making any cheap allegation against 
anybody, but certainly I  would be 
fa iling in my responsibility i f  I  do 
not raise this question and allow  this 
to go unchallenged. I f  you have got 
evidences, certainly make enquiries and 
bring to book all those who were res
ponsible, but the Home Minister of a 
country, particularly India, making 
such a statement on the floor of the 
House and not trying to substantiate 
it would certainly expose tne credi
b ility o f the Government. That is what 
I  wanted to say. I would, therefore, 
like to make ar appeal to the Prim e 
Minister and the Home Minister: par
ticularly on this aspect, if  you have 
got any evidence, you substantiate it, 
or kindly withdraw i t

^ » r  : w orw

MeTKn, *!T ^ «nlV iT

5T?r Tffr s f M n n :  q i

<T*t 3T£ T T  f w i  ŜTT̂ T, 3T?T if

*  ?r<F3r f  i 5ft sn rc  q r

f^ rr  ^rnr, jft

sflr i z  fa s r  ^reqos wrr

#JTTft 5ft | St 3TFPTT jT -

sft% =rrr f e n

* n r  ? i r y g r r f  jft . . .
lHi M ihi p tW —

if  sm sr s rr f

w ^ r f  3f snq- % f«r?rrci ^ sp^r 

3tt *r%, *ff f  ® 5tt *r% i

w l r  ^rfa’sp R  «nrf S r f e r

TT  ?Tf^WTTT *ft W f  fe T T

*nn, m m i ftra'w

fap ^  17̂ 7 rTn 10  ^  f*ft

3TF75T q t  rff •ii'Til 3 T |[ if  ftfq^tSPT  

f+i)T s r n r -  ^ r r  ^ i

^ s f l M l ' J i d  *TT, 

«T? 5T?lf t ,  fa^ TT  <TT, f a f e r

«ft, #JTrft «ft I fft #*TTTf

*Trra? <n f+ j f t n r  +1

^ feT ^ Itr ^  , q ito  ^?TT 5ff sfV’TT
\

iprrfkrr f e n  w « m n  r r^ f^ r  J f*?rf 

snfr «ft i q^?ft |

T T fj TfFIW *Pr<f<iT

every thing else, i f  necessary w ill 
follow.—*

SHRI YE SH W A N TR A O  C H A V A N : 
This is merely trying to depend upon 
an argument of a lawyer in a court 
and trying to say that it was happen
ing in the administration. These are 
two different propositions. I, there
fore, do not think, he is, in any way, 
justified in making that statement. 
Unless he substantiates it, I  request 
him to withdraw it.

\

( In terruptions ).

SHRI V A Y A L A R  R A V I (Chiravin- 
k il): I  am on a point of order. This
is a very  serious allegation. Rule 370 
clearly states:

“ If, in answer to a question or 
during debate, a Minister discloses 
the advice or opinion  given to him 
by any officer 0f  ihe Government or 
by any other person or authority, 
he shall ordinarily lay the relevant 
document or parts o f document con
taining that opinion or advice or a 
summary thereof on the Table.”

The opinion is that there is a think
ing that somebody may be killed in 
the jail. He is as good as the G ov
ernment of In:'.:a. He is fhe Home 
Minister o f the entirv country. So the 
files and documents are accessible to 
him. These filrs are the authority.
He must have la id ------ ( In terruptions)
Such opinion, expressed on the floor 
of the Hom e from an authority and 
that authority is the files and docu
ments, must b *2 laid on the Table of 
the House. Otherwise, he must w ith
draw it. ( Interruptions ).

MR. D E PU TY  - S PE A K E R . The
Home Minister n^vsr sa id .. . .  ( In te r
ruptions ).

SHRI SAM AR  G U H A fC on ta i): I  
want to give concrete examples about
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r the plan of killings. (Interruptions). 
Please allow me.

MR. D E PU TY-SPE AK E R : Mr.
Samar Guha, tnis is not the way to 
behave in this House. You are a 
senior Member ; you should know how 
to behave.

SHRI JYO TIR M O Y ©OSU: Mr.
Murahari, you were not behind the 
bars for 19 months. Why do you hit 
in the back? Why do not you allow 
him ? ( Interruptions).

MR. D EPU TY-SPEAKER : Mr.
Jyotirm oy Bo?u, this is nut the way 
to behave in this House. You cannot 
blackmail me, M'\ Jyotirmoy Bosu. I 
know what 1 am doing as a Presiding 
Officer. And foe your information— 
you just listen tc- ?ne— for the last so 
many months, os a presiding officer 
I have done nothing which I am 
ashamed of. I f  at all, I have protect
ed the rights of the Members, I am 
proud of that.

Regarding Mr. Vayalar Ravi’s re
marks, 1 must say this that the Home 
Minister never made any remark in 
which he had said that he had any 
documentary proof or that he was 
giving opinion o? any officer. There
fore, the question nf producing the 
document or officer s opinion does not 
arise.

SHRI SAM AR GUHA: Kindly allow 
me.

MR. D EPU TY-SPEAKER : The
matter is closed. You can raise it on 
some other occasion.

SHRI SAM AR  GUHA; As the mat
ter has been raised, I want to make 
a submission to you. A  serious matter 
has been raised. Let me give two 
concrete examples.

MR. D EPU TY-SPEAKER- I f  you 
raise something, something else w ill 

‘4 be raised from that side. There* w ill
fee no end to this.

SHRI SAM AR  GUHA: These are 
concrete examples.

MR. D E PU TY-SPEAKER : You w ill 
have ample opportunities t0 say what 
you want to say. There are so many 
discussions. You can quote all your 
instances in so many discussions going 
on in the House. Let us go to the 
next item.

SHRI SAM AR  GUHA: This is not 
the way. I want to make a submis
sion. A  challenge has been thrown 
not only to the Home Minister but 
to all o f us. W e were kept as priso
ners. We were deprived of our free
dom for so many months. I want to 
give two concrete example*. You 
must allow me. I appeal to jTou to 
permit me to gi^e two concrete exam
ples.

SHRI M ORARJI DESAI; Let no 
hon. Member say to the Chair, “ You 
must allow me." That is not proper. 
This is not the language one should 
use, nor is this the way to address 
the Chair. You can make whatever 
request you want to make.

SHRI SAM AR GUHA: T honestly 
say, I did not mean aynthirg.

MR. D E PU TY-SPEAKER : Mr.
Samar Guha, 1 am appealing to you, 
please do not unnecessarily provoke 
other Members. There w ill be ample 
occasions, so many discussions, when 
you can give all your examples. You  
may not have two, you may have 
more examples. Let us go on with 
the business of the House.

SHRI SAM AR GUHA: I would like 
to make a submission in the most 
dispassionate manner. Many hon. 
friends in the Opposition do not kr.ow 
what ugly things, ghastly things, hap
pened during the Emergency. They 
do not know. For that reason I want 
to give at least two concrete exam
ples.

MR. D EPU TY-SPEAKER: Many
people do not know many things. 
Even I do not know many things. 
I did not know many things. 
You cannot be reeling out all those 
instances in the House now. There is 
a Commission of Inquiry appointed.



I7 i Matters under JULY 14, 1977 Rule 377 ^ 172

[M r. Deputy Speaker]

They w ill find out a ll the facts. They 
w ill come before the public and be
fore Parliament. I f  you have any
specific instances, you can send them
to the Home Minister. You  can also 
mention them on the floor o f the 
House at some stage or other. There
fore, let us not unnecessarily go on 
w ith these things now.

iTW  *TT

^TT f^TT *PTT ^----

HfS ( M I )  : 3TTT WTX

STPT §[ I ^  ^ *

( In terruptions ).

MR. D E PU TY-SPE A K E R : Mr.
Sathe, let him complete; please take 
your seat now. (In te rru p tion s ). Let 
him complete what he has to say. 
The Home Minister has a right to say 
what he wants to say. I f  you do not 
accept it, it is for you. You need 
not accept it. But the Home Minister 
w ill say what he wants to say. (In te r 
rup tions) .

sft ftrj? : h I hV*T 16 in  f+ tft

stVt  1̂ ^rnt

SRrft 5T f̂ t  I t  *T*TST?TT f. f a  

f^dnV T̂TrT ^nrrifY

srnr t t t t s t  1

W  % «TT far

it?  s fr * ' *5fV f  % sft

vspt^ t * tt stt^ t t  *tt, ^ t %

+^1 fa  srnr

f ^ FT % f a t f t  sxrf^rT V t  sft% TT  

^rftr^rTT ^ 1 ^  sr^ft^s % $nRs;r?r

T̂T 9H «T

SFfTT I SPTT ^«H7T ^  «ft 5ft ^ t

d ■'.'+> % *T5  snrt t̂^TT ^jf^XT qr

fa ^ * r ? r e r t  I . • •

*f *T? SR 1 T^T f  f a  ^RT

% ft ^  9r 4 *  | 1

¥  3ft S R + K  2fTT ’FT̂ rnff 3FTTST *TT,

^rsft*r v t i  3r r̂r fr jr^ ^ fe s r

«rr ^ t  t 5t*tpt amFTZRT | gsfhr * f t f

% I . . • ( « m i5 T )

MR. D E PU TY-SPE A K E R : I  cannot 
allow this sort o f running cominentry 
now.

«ft WT»I fa s  : ^rfV  sn<T ^  | fa  

3R *ft wrtf r̂r«T =PTrft I  5ft 
% Phu, qqr r̂pTJT «H lot ^  l
#m rf TTcft-1 <fr ^tptst ^rreft t  » 

^ft r*icHi % fwq
5ftNIMH fa*T 5TT Tt t  I w)r t(ft fjRf?r 
ft?T 5TT% t  STf f%*ft «Fm '̂T 5FT?r % 

fa q  #m ft I  I rft STTf^W 

5TRt «FT % #JTT7t VT ?ft ff> WHT ^ T rT  

<rf ?r>^fbr«fl’TT?Y3rm i . . .  (a j^ w ^ )

MR. D E PU TY-SPE AK E R : Take
your seat now.

( In terruptions .)

SH RI M O RARJI DESAI: W e are
unnecessarily losing ourselves. It 
was the Attorney-General who made 
a statement in the Supreme Court 
while speaking on behalf of the G ov
ernment which I read while I was 
in detention and I was shocked. He 
said that the Ordinance empowers the 
Government to detain anybody It likes, 
to k ill him if  it likes, to seek to starve 
him to death and there w ill be no 
remedy and the court has no right, 
right. ( Interruptions  )

I  asked Mr. N iren De as to why he 
spoke things like that. He had no 
reply. I  do not want to go further. 
I f  this is proved to be wrong, I will 
certainly say, I  am sorry. But this 
is what he has said in the Supreme 
Court. (In terrup tions )

SH R I YE S H W A N TR A O  CHAVAN: 
I  would like to say that I  have also 
functioned some years on that sidê  
o f the House. The Attom ey-Genei j^ 
was making a theoretical interpreta
tion before the court. ( Interruptions ) 
Does it mean that the Government
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had a plan to k ill people. This is 
absolutely tw isting-the whole thing. 
( In terruptions)

m w  : * * *

M il. D E PU TY-SPE A K E R : Please
take your seat. Nothing w ill go on 
record, when I am on my legs. Please 
take your seat. Now, we have had 
enough of this. W e go to the next 
business. ( In terruptions)

SHRI S A M A R  G UH A: Again  I
submit that I  cannot prove to be a 
lier. I have said that I  have got two 
concrete examples. Unless you per
m it..........

MR. D E PU TY-SPE AK E R : That
w ill not go on record. ( In terrup 
tions )

MR. D E PU TY-SPE AK E R : Mr.
Samar Guha, I beg of you not to make 
unnecessary..........

SHRI S A M A R  GUHA: Sir, my
reputation is at stake. I do not in
dulge in political gimmicks. ( In te r
ruptions)

MR. D EPU TY-SPEAKER : Nobody
is making any political gimmick here. 
The cases of persons who called some
thing a political gimmick or a cheap 
gimmick have been sent to the P r iv i
leges Committee only three days back. 
Does the hon. Member not know that? 
Nobody is doing any political gimmick 
here. Now, let us close that subject 
and get on with the business; other
wise, there w ill be no end to this. I 
have already submitted to you that 
there is an inquiry going on and you 
w ill have ample opportunities to say 
what you want to say— in some other 
discussion or so. Therefore, let us go 
on w ith the business.

SHRi YE SH W AN TR AO  C H AV AN : 
As the Government have not substan
tiated the statement and have merely

referred to the irresponsible argu
ment given by the Attorney-General, 
the only thing that we can do is to 
walk out of the House.

Some hon. Members then le jt the 
House.

( i i )  Alleged Bank Accounts abroad
IN THE NAMES OF SHRI SANJAY 
Gandhi and Shrimati Maneka 
G andhi.

SHRI JYO TIRM O Y BOSU (D ia
mond H arbour): The other day I pro
duced a photostat copy v/hich alleges 
that Shri Sanjay Gandhi and Smt. 
Maneka Gandhi are maintaining bank 
accounts abroad. The Finance Minis
ter has neither confirmed the genuine
ness of the document nor denied the 
same. The real confirmation or 
denial could only be made by the 
Swiss Bank concerned. Nothing 
short o f that could possibly satisfy us. 
W e have no knowledge whether the 
Enforcement Directorate has sum
moned Shri Sanjay Gandhi and Smt. 
Maneka Gandhi to interrogate them 
with regard to their alleged bank 
accounts abroad.

I have now the fullest details about 
these foreign exchange dealings.

The Maruti Heavy Vehicles Private 
Ltd., which Shri Sanjay Gandhi v ir 
tually owns, in their letter dated 29th 
January, 1976, addressed to the Oil 
and Natural Gas Commission in the 
matter of purchase of eight cranes 
from  DEMAG stated:

“We desire to compete (w ith ) 
our competitors for this order and 
as such we have foregone the en
tire commission in this transaction.”

Accordingly, foreign exchange equi
valent of Rs. 1.7 crores was released 
for payment to DEMAG account in 
West Germany for purchase of cranes. 
This had happened around January,

•Not recorded.


